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- INTRODUCT ION

I, the Chairman, Committee on the Welfare of Scheduled
Castes and Scheduled Tribes having been authorised by the Committee
to submit the Report on their bahalf, present this Thirtieth
Report (Tenth Lok Sabha) on /Aiction Taken by Government on the
recommendations contained in the ilinteenth Report (Tenth Lok Sabha)
®n the Ministry of Civil .iwviation and Tourism (Department of
Civil /wiation) -~ Reservations for and employment of Scheduled
Castes and Scheduled Tribes in National /iirports Authority.

2. The ™&®t Report was considered and adopted by the Committee
on 16 December, 1993. Mirvtes § e ﬂﬁ‘y forrm fook - ‘Kul Rpon/
3. The Report has been divided into the following Chapters :-

Io Reporto

ITI. Recommendations/Observations which have been
accepted by the Government.

III. Recommendations/Observations which the Committee do
not desire to pursue in view of Government replies.

IV. Recommendations/Observations in respect of which
replies of the Government have not been accepted
by the Committee and which require reiteration.

V. Recommendations/Observations in respect of which

final replies of Government have not been received.
4, An analysis of the /iction Taken by Government on the reco-
mmendations contained in the Ninteenth Report of the Committee is
given in /Aippendix. It would be observed therefmom, that out of 22
recommendations in the Report 16 recommendations i.e. 72.72 percent
have been accepted by the Government. The Committee do not desire
to pursue 1 recommendation 1.e. 4.54 percent of their recommenda-
tions in view of Government replies. Five recommendations i.e.
22.72 percent in respect of which replies of the Government have

eratij\; /( 4
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not been accepted by the Committee require rei




ANNEXURE

CHAPTER I

REPCRT

This 2enort of the Committee on the Welfare of Sciweduled
Castes ~nd Scheduled Tribes deals with the Action Tul'en by
Goverancne on th. recommendations contained in the Nineteenth
R:+.~t (Tenth Lok Sabha) of the Committee on the Ministry of
Civil .wiation Tourism (Department of Civil Aviation) regarain:
reservutlouc for and employment of Scheduled Castes and
Schedulod Tribes in MNational Airmorts Authority... ° .

1.2 The lineteonth Renort was presented to Lok Sabha on
April 27, 1993. It ccntained 22 recommendations. Replies of
the Jovernment in respect of these recommendations have been
examined and may be categoriesed as under :-

(1) ecommendations and Obscrvations which have been agcented
by the sovernment (S1l. Nos. 4,5,7,8,9,10,11,12,13, 14 ,15,16
17,13,19 and 22).

(ii) ‘leconmendations and observations which the Committee do
not rf2sirex to oursue taking into consideration the
menlics of the Government (S1. Nos. 6).

(1iii) Qoccommendations and observations, replies to which have
not been accented by the Committee and which require
reiteraction (<1. Nos. 1,2,3,20 and 21).

(iv) Tliccommendations and observations in respect of which
final reolics have not been received (Nil).

1.3 The Committee will now deal with those action taken
replics of the Sovernment which need reiteration,

BOARD O JID ECTO?D
(Recommondations at < 1.Nos. 1, 2. Para 1.7 and 1.8)

1,4 In nara 1.7 of the Nineteenth Revort (Tenth Lok Sabha)
the Committee recommended that suitable provisions should be
incororated in the liules/Bye~laws of the Unified authority of
National Adrports authority and International Airperts Authority
of Indla in case they are merged as the proposal for their morgec

.

is uni'er consideration of the Government, fop taking carc
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Of giving representation to at least one SC/ST member on the

Board o7 Lirectors.

1.5 In nara 1.8 of the lineteenth Report (Tenth Lok Sabha)
the Sommittze further rGCOmmenaed.that till a unified authority
of National Airports Authority and International Airports
Authority of India.is formed; efforts should be made to incluce
one suitable SC/ST‘person official or non~official member on

the Soaré of uircctors of National Airports Authority at the

earlicst to look after the interests of SC/ST.

1.6 In their renly the Government have stated that tho
prevailin_ guidelines on constitution of 'Boards of Di..ctors of
public cnternrises do not make it obligatory to orovide renrescen--
tatin ¢o SC/ST;at the Doard level. Government do not pronose
to ﬁako any mandatory nrovision in this mattér. However, CGovan-
ment arc alive to the need to provide wider opportunities to
SC/ST an- consider t' ir appointment to the Board of Managemant
at th2 time of constitution and reconstitution of the Board.

Due imnontance will continue to be given in thisg matter.

1.7 Tho Committee consider the reply of the Government evasive

and unsxtisfactory as the reasons for not
1o

’ -

pro»os:. to include one 5C/ST person as Director (official or

non~offisial) have not been explained. The Committee, therefore.

reitorate their earlieor recommendation that suitable provision

‘ should be incorporated in the Rules/Bye-laws of the National

; 'Airaqrts «uthority (or of the Unified authority of National
Airports Authority and International Airporfs Authority in case

.they arc merged ('%g the proposal for their merjer is under
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‘®consicoration of the Government) to take carz of iveng

réorcsen:ation to at least one SC/ST member on the BoOard of

Dircctors.

FFICER IN THE MINISTRY.

- - .

TReCommendation at Sl.No.3, Para 2.4)

1.8  In para 2.4 of the Ninteenth Report (Teath Lok Sabha)
the Committee recnmmended that Liaison Officer in the Ministry
should make it a regular practice to visit the Head Office/
Regiongl Office of National Airports Authority ef least

cnce in a year'to ensure thét reservation oruers are
implemented in all respects. o

1.9 In their reply, the Govermment have stated that there

are 6 Public sector Enterpri;es and 4 Attached/Subordinate

and autonomous organisations under the Ministry of Civil
Aviation and Tourism (Deptt, of Civil Aviation). It may,.
therefore be difficult for the Liaison Officer in the Ministry

té visit every year the Headquarters and Regional Offices

of all the formations including National Airports Authority

, . duties
+n addition to attending to other [+ ~as Deputy secretary,
Hewever, efforts will be made to see that the Liaison

Officer or his representative visits the Leadquarters/
Regional Offices of NAA onCe a year to ensure that reservation
erders are implemented in all respects,

1.10 The Committee are not satisfied with the reply of the
Gevermment and would like to emphasise th~t the Liaison Officer
in the Ministry should inspect the rosteqﬁﬂéintained in the
Head Qffice/Regional Office of National Airports Author ity

al least once a year to ensure that the reservation orders are

implemented in all respects, .




Y

QCIO-ECO: NaQw IC DEVELQPMENT
Recommendation at Sl .Nos.20,21, Para 5.4,5 D)

1.1l In Para 5.4 and 5,5 of the Ninteenth Report (Tenth

Lok Sabha) the Committee desired that National Airports Authority
should adopt some villages predominantly inhabited by Scheduled
Castes/ Scheduled Tribes near their project and take measures

to develop facilities like drinking water, education, medicmlyt
building of roads etc, and some specific amount should be
earmarked by National Airperts authority in their annual

budget on welfare schemes which would lead to all round
development of Séheduled Castes and Scheduled Tribes.

1,12 In their reply the Gevermment hsve stated that National
Aivports Authority is basiically a sérvice organisation. Its main

activities include planning and development of aerodgomes,

installation and maimtenance of radio navigational aids and
communication systems and provision of safe and efficient air

traffic control services, Airports are generally locai:ed away
from residential areas. Besides, National Airports Authority
finus it difficult, owing to constraint of respurces, even to
fulfil its .basic task‘.,ef modernising and expanding airpobt
facilities and air traffic control services, It.may not
therefore be possible eon its' part AGW to uridertake sécio-
_economic development mf villages., . .

1.13 The Camnmittee alf_e not convinced with the repiy of ‘the
Govermment as under .lu;ticl‘e 46 of the Co'nsti't'l.}* ion, :Ehé'Clentral
and State Goverrment are respon51ble fo promote eCOnom:Lc

development of SJS and STs, They would thérnfore, apprec:.ate

if some specific amount is earmarked by Natlonal
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Airports Authority in the annual budget to undertake socio=-
economic developméent programmes for retrieval, welfare and
advancement of Scheduled Castes and scheduled Tribes
whenever the authority finds themselves in a position to do
so and would ajlse like to be apprised of any socio-economic

development programme undertaken by the authority.



Recommepdaﬁffgﬁéfqd observationg which have beeni™"
accepted by Lhe Gevemmeit.

Recommendation (S1.No.4 para 2.53

The Committee are unhappy to note that complete data
regarding the complaints received from SC/ST employees during
the last three years is not available in the Ministry of Civi
Aviation and has been started from the year 1991 only. The hoge
that in future the Ministry shall continue to not only maintain
a detail record of complaints/grievances received from SC/ST
employees of organisations/undertakings under its administrative
control but alsc settle them expeditiously.

REPLY

The register on complaints received from SC/ST
employees, maintained since 1991, contains detailed record of
the grievances. Efforts will continue to provide expeditious

redressal.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth Report
of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil
Aviation & Tourism ( Department of Civil Aviation)-Reservations
for and employment of Scheduled Castes and Scheduled Tribes in
National Airports Authority.

Recommendation (S1l. N9o.5 para 2.14)

The Committee find that no formal meeting between the Liaison
Officers to discuss matter of common interest has been held by
National Airgorts Authority. The usefulness of such meetings
has been admitted by the management of NAA. They therefore
recommend that periodical meetings should be held regularly
between the Liaison Officers to discuss the problems faced in
the implementation of reservation orders in various units and
matters of common interest especially those relatin to
Scheduled Castes and Scheduled Tribes and records of such
meetings should be properly maintained.

REPLY

National Airports Authority has decided to hold
periodical meetings of Liaison Officers twice a year and to

maintain a record of such meetings.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth
Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes (Tenth Lok Sabha) on the Minist of
Civil Aviation & Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in National Airports Authority.

Recommendation (S1.No.7 para 2.16)

The Committee express their deep concern that in his inspection
report the Liaison Officer has pointed out two basic mistakes in
the maintenance of Rosters, i.e. non-maintenance of separate
rosters for recruitment and promotion and roster points not
shown properly. They, therefore, urge upon the Management of
National Airports Authority to train its officials in proper
maintenance of Rosters with a view to keeping at bay the
recurrence of such mistakes in future.

REPLYX

National Airports Authority has started appropriate

training programmes for the Personnel Officers.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No0.14016/6/92-SCT DATED 11.10.1993,
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth
Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of
Civil Aviation & Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in National Airports Authority.

Recommendation (S1.No.8 para 2.17)

The Committee note that a combined register to 1look
after the grievances of all the employees ncluding SC/ST
employees is being maintained by National Airports Authority.
The Committee recommend that a separate complaints ro?ister
showing the particulars of the complaints of SC/ST employees
together with the action taken for their disposal should
immediately be maintained both at the Corporate and the Regional
Offices of National Airports Authority wigh a view to ensuring
proper and speedy disposal of SC/ST grievances.

REPLY

National Airports Authority has taken necessary
action in this regard and is maintaining separate complaint
registers for SC/ST employees both at Corporate and the Regional

Offices.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth Report
of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil
Aviation & Tourism ( Department of Civil Aviation)- Reservations
for and emfloyment of Scheduled Castes and Scheduled Tribes in
National Airports Authority.

Recommendation (S1.No.9 para 3.16)

The Committee are constrained to note that the
recruitment to certain posts in Group ‘C’ category of services
of National Airports Authority is centralised and is done on All
India basis which is against the Presidential Directive on
reservations. the Management of the National Airports Authority
during evidence admitted that they would be following the
Presidential Directive in future recruitments. The committee,
therefore, recommend that the practice of recruitment to Group °
‘C’ posts on all India basis should be discontinued forthwith
and immediate steps should be taken to follow the regional quota
for reservation of posts for SC/ST in Group ‘C’ posts.

REPLY

National Airports Authority has now decided to
undertake regional level recruitment to these posts and follow

the regional quota for reservation of posts for SC/ST.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No0.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recomnendations/conclusions contained in the Nineteenth Report
of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil
Aviation & Tourism ( Department of Civil Aviation)- Reservations
for and employment of Scheduled Castes and Scheduled Tribes in

National Airports Authority.
Recommendation (S1.No.10 para 3.17)

The Committee find that there is still a backlog of
vacancies inspite of special Recruitment Drives undertaken in
the past. It has been stated that the posts which were of
technical nature and required technical qualification had
remained unfilled due to lack of response particularly from ST
candidates. The Committee recommend that in order to wipe out
the existing backlog in direct recruitment, National Airports
Authority should continue launching special recruitment drives
besides making other serious efforts to maximise recruitment on
regional/local basis in the case of Group ‘C’ posts.

REPLY

Special Recruitment drives to wipe out the backlog
will be continued by National Airports Authority and recruitment

to Group ‘C’ posts will be made on regional basis.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No0.14016/6/92~-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations\conclusions contained in the Nineteenth Report
of the Committee on the welfare of Scheduled Castes and
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil
Aviation and Tourism (Department of Civil Aviation)Reservations
for the enplo¥ment of Scheduled Castes and Scheduled Tribes in
National Airports Authority.

Recommendation (S1. No. 11 para 3.32)

The Committee are unhappy to note that instead of
showing improvement, the percentage of SC employees promoted has
decreased in the year 1991 as compared to the year 1989, i.e.
against the percentage of 15.78 for Group ‘A’, 12.22 for Group
‘B’and 20.68 for Group ’‘C’, it has come down to 12.86 for Group
'A’, 7.56 for Group ‘B’ and 13.33 for Group ‘C’. The Committee
also note with dismay that the promotion of ST emploXees is even
worse, as in the year 1989, only one Scheduled Tribe has been
promoted and that too in the Group ‘D’ category and in the year
1991, only four STs were promoted , 3 in Group ‘A’ and one in
Group ’'D’ and no ST was promoted in Group ‘B’ and Group "C"
categories.

Recommendation (S1.No.12 para 3.33)

The Comittee find that the non-filling of reserved
points in promotional posts in National Airports Authority is
due to the non-availability of eligible SC\ST candidates in the
feeder cadre as stated by the Management. The Management of
National Airport Authority is hopeful that adequate
representation of SCs\STs would be available in due course of
time. The Committee expect that the Management will soon sort
out the problem by making serious efforts to ensure due
representation of SCs\STs in the feeder cadre as per prescribed
percentage.

REPLY

The short fall in filling reserved vacancies by
promotion in certain cadres is due to non-availability of
eligible candidates in the feeder grades. Following efforts are

being made to increase the representation of SC\ST in the feeder

cadres: -

1. Recruitment drives including special drives to fill
up the reserved vacancies.

2. Relaxed standards, consistent with requirements of
flight safety, are prescribed for SC\ST candidates
in the selections tests.

3. Efforts to attract candidates are also made through

local newspaper\employment exchange and recognised
local SC\ST bodies.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO. 14016\6\92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth Report
of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil
Aviation & Tourism ( Department of Civil Aviation)- Reservations
for and emgloyment of Scheduled Castes and Scheduled Tribes in
National Airports Authority.

Recommendation (S1.No.13 para 3.34)

The Committee further find that the other reason for
shortfall in gromotional osts is that SC/ST candidates do not
meet the minimum prescribed eligibility criteria. They note
that National Airports Authority has not been providing their
SC/ST candidates any relaxation in the qual f{ing period of
service for promotion. the Committee strongly feel that keeping
in view the requirement of job, some relaxation in the minimum
period of qualifying service may be considered so that more
SC/ST candidates can get promotions.

REPLY

The recommendation has been noted. National

Airports Authority will take appropriate action consistent with

requirements of safety.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.



Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth
Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes (Tenth Lok Sabha) on the Minist of
Civil Aviation & Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in National Airports Authority.

Recommendation (S1.No.14 para 3.35)

The Committee note with dismay that a number of
reserved vacancies to be filled through promotion have been
de-reserved in Group A and B during the 1last three ears in
National Airports Authority. The Management have taken the
extreme step of dereservation on the ground that in case of
eligible SC/ST officials, were not available for the posts.

REPLY

Steps to dereserve promotional posts are taken when
suitable employees belonging to SC/ST categories are not
;vailable for promotion. This is done in accordance with the
prescribed procedure to maintain operational efficiency of the
organisation. Efforts are being made to 'build up the feeder

cadres/grades of SC/ST employees.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No0.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the Statement showing
the action taken on the recommendations/conclusions
contained in the Nineteenth Report of the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes (Tenth Lok
Sabha) on the Ministry of Civil Aviation & Tourism (
Department of Civil Aviation)- Reservations for and
employment of Scheduled Castes and Scheduled Tribes in
National Airports Authority.

Recommendation (S1.No.15 para 3.36)

The Committee feel unhagpy with the present state of
affairs and desire that SC/ST candidates who are considered not
upto the mark for promotion should be provided with facilities
of in-service training for sometime to bring them at par with
general candidates. They would like the management to ensure
that before dereserving any reserved vacancy, concerted efforts
should be made by the National Airports Authority, failing which
dereservation may be done as a last resort.

REPLY

National Airports Authority will provide SC/ST
candidates in-service training to bring them at par with general

candidates, as far as possible.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No0.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth
Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes (Tenth Lok Sabha) on the Ministri of
Civil Aviation & Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in National Airports Authority.

Recommendation (S1.No.16 para 4.10)

The Committee regret to note that National Airports
Authority has not undertaken any schenme to impart
pre-recruitment training to SC/ST candidates. The Committee
recommend that Management of NAA should immediately start and
make it a regular feature to impart pre-recruitment training to
SC/ST candidates especially in view of non-avialbility of SC/ST
candidates for technical posts in the feeder cadre. The
Committte, are of the opinion that such type of training would
undoubtedly help in the improved intake of SC/ST candidates.

REPLY

National- Airports Authority is working out
modalities of providing pre-employment training in technical

disciplines where SC/ST candidates are not available.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth
Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes (Tenth Lok Sabha) on the Ministr¥ of
Civil Aviation & Tourism ( Department of Civil
Aviation)Reservations for and employment of Scheduled Castes
and Scheduled Tribes in National Airports Authority.

Recommendation (S1.No.17 para 4.11)

The Committee note that National Airgorts Authority
has been imparting in-service training during ab-initio training
for operational category to all the candidates including SC/ST
candidates and SC/ST candidates who fail to come up to required
standard are provided with special attention/additional tutorial

classes.

The Committee desire that separate in-service
training arrangement should be made exclusively for SC/ST
candidates, recruited or promoted by relaxing the standards so
as d?g enable them to come up to the standard of general
can ates.

REPLY
Modalities for providing such training are being

worked out by National Airports Authority.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NoO.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth
Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of
Civil Aviation & Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in National Airports Authority.

Recommendation (S1. No.18 para 4.12)

The Committee regret to observe that out of 48
officers sent by National Airports Authority for training abroad
druing 1989 to 1991, only one was from amongst Scheduled
Castes/Scheduled Tribes. They are not convinced with the regly
of the Management that representation of Scheduled
Castes/Scheduled Tribes is low due to the non-availability of
officers belonging to SC/ST in the respective grades from which
officers are considered for training abroad. The Committee
recommend that there should be fair representation of Scheduled
Castes/Scheduled Tribes among the employees selected for the
foreign training as assured by the Management during evidence.

Recommendation (S1. No.19 para 4.13)

The Committee appreciate the efforts made by
National Airports Authority for sending their personnel for
foreign exposure i.e. for semlinars, workshops and
familiarisation with equipments. They desire that as far as
practicable adequate representation should be given to SCs/STs
while sending the employees of National Airports Authority for
foreign exposure, as assured by the representative of the
Ministry. The Committee feel that this would definitely improve
their knowledge and also raise the efficiency of SC/SsT

employees.

REPLY

National Airports Authority would ensure increased
representation of SC/ST candidates for purposes of foreign

trainings/seminars etc.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No0.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth Report
of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil
Aviation & Tourism ( Department of Civil Aviation)- Reservations
for and employment of Scheduled Castes and Scheduled Tribes in
National Airports Authority.

Recommendation (S1.No.22 para 5.8)

The Committee regret to note that the Annual Report
of National Airports Authority do not contain the information
about the matters relating to representation of Scheduled
Castes/Scheduled Tribes and functioning of Scheduled
Caste/Scheduled Tribe cell. The Committee ’ therefore,
recommend that in future the requisite information in respect of
representation of Scheduled Castes and Scheduled Tribes in
Services and Welfare measures for the upliftment of Scheduled
Castes and Scheduled Tribes employees taken by the Management of
National Airports Authority should invariably be incorporated in
the Annual Report of National Airports Authority.

REPLY

The desired information will henceforth be

incorporated in the Annual Report by National Airports Authority

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.



SIAPTER 111

Seoommendstions and Wservations whish the Camittee

\ .

Recommendation (S1.No.6 para 2.15)

The Committee note from the post-evidence replies furnished to
them that rosters have been inspected in all the four Regional
Offices of National Airports Authority whereas it has five
regional offices as has been mentioned elsewhere. They would
like to be apprised of in which Regional Office Rosters have not
been inspected and the reasons for the omission.

REPLY
The North Eastern Region, was created in July, 1991.

The rosters for that regional office had not been inspected as

it took some time to create the basic records.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.



CHAPTER IV

Recommendations and observations in respect of which

reply of Government has not been accepted by the

~ommittee, ard which require reiteration.

L

Recommendation (§1.No.l1 para 1.7)

The Committee regret to note that ite of their
repeated recommendation for inclusion of at least one 8C/ST
Director on the Board of Directors of all Public Undertak
none of the Directors whether official or non-offiaial on
Board of National Airports Authority belongs To 8C/8T. = Dur
the course of evidence of the Ninistry, at the time o
examination of reservation for and employment of 8C/8T in
International Airports Authority of India, it was stated that
the proposal to merge the International Airports Authority of
India and National Airports Authority was under consideration of
the Government. The Committee hope t suitable frqvicioa will
be inc rated in the Rules/By-laws of the Unified Authority,
which will take care of giving representation to at least one
8C/ST member on the Board of Directors.

Recommendation (81.No.2 para 1.8)

The Committee also note that there is no non-official
Director on the Board of National Airports Authoritxi'.!ho¥ feesl
that had there been provision in e Rules/By- of the

Authority for appointing non-official Director h.i:gging.to
8C/ST on the Board of National Airports Authority, it d ;:
vho oou

been easier on their part to apgoint a 8C/ST meamber
take care of the interests of 8C/ST in the sation. Thes
Committee recommend that till a Unified Au ity of the
International Airports Authority and National Airports Authority
is formed, effo should be made to include one suitable 8C/ST
person as official or non-official wember on the Board of
Directors of the National Airports Authority at the earliest to
look after the interests of SC/ST.

REPLY

The prevailing guidelines on constitution of Boards of
Directors of public enterprises do not make it obligatory to
provide representation to SC/ST at the Board level. Govermment
do not propose to make any mandatory provision in this matter.
However, Government are alive to the need to provide wider
opportunities to SC/ST and consider their appointment to the
Board of Management at the time of oonstitution or
reconstitution of the Board. Due importance will continue to be
given to this matter.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NoO.14016/6/92-SCT DATED 11.10.1993.
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Statenment showing the action taken on the
recommendations/conclusions contained in the Nineteenth
Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes (Tenth Lok Sabha) on the Minist of
Civil Aviation & Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in National Airports Authority.

Recommendation ( S1.No.3 para 2.4 )
The Committee note that the Liaison Officer in the ministry
endeavours to inspect the rosters maintained in the Head
Office/Regional Offices of National Airports Authority once in
every two years. The period of two years in the opinion of
Committee is too 1arge and any error in the Computation of

reserved points may lead to denial of benefit to the rightful
claimant till it is noticed. The Committee, therefore,
recommend that Liaison Officer in the Ministry should make it a
regular practice to visit the Head Office/Regional Office of
National Airports Authority at least once in a year to ensure
that reservation orders are implemented in all respects.

REPLYX

There are 6 Public Sector Enterprises and 4
Attached/Subordinate and autonomous organisations under the
Ministry of Civil Aviation and Tourism (Department of Civil
Aviation). It may, therefore, be difficult for the Liaison
Officer in the Ministry to visit every year the Headquarters and
Regional Offices of all the formations, including National
Airports Authority in addition to attending to other duties as
Deputy Secretary. However, efforts will be made to see that the
Liaison Officer or his representative visits the
Headquarter/Regional Offices of NAA once a year to ensure that
reservation orders are implemented in all respects.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.
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Statement showing the action taken on the
recommendations/conclusions contained in the Nineteenth Report
of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil
Aviation & Tourism ( Department of Civil Aviationi- Reservations
for and emgloyment of Scheduled Castes and Scheduled Tribes in
National Airports Authority.

Recommendation (S1.No.20 para 5.4)

The Committee note that National Airports Authority
has not adopted any village predominantly inhabited by Scheduled
Castes/Scheduled Tribes to promote socio-economic development of
the villages in the vicinity of their projects. They further
note that no budget has been earmarked by the authority to

undertake socio-economic development programme for Scheduled
Castes and Scheduled Tribes.

Recommendation (S1.No.21 para 5.5)
The Committee strongly desire that National Airports
Authority should adopt some villages predominantly inhabited by
Scheduled Castes/Scheduled Tribes near their project and take
measures to develop facilities like drinking water, education,
medicare, building of roads etc. The Committee would appreciate
if some specific amount is earmarked by National Airports

Authority in the annual budget on Welfare Schemes which will
lead to all round development of Scheduled Castes/Scheduled

Tribes.
REPLY

National Airports Authority is basically a service
organisation. Its main activities include planning and
development of aerodromes, installation and maintenance of radio
navigational aids and communication systems and provision of
safe and efficient air traffic control services. Airports are
generally located away from residential areas. Besides,
National Airports Authority finds it difficult, owing to
constraint of resources, even to fulfil its basic task of
modernising and expanding airport facilities and air traffic
control services. It may not therefore be possible on its part

now to undertake socio-economic development of villages.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993.
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1.

4.

S5e

JFXPP END D{
(Vide Para 4 of the Introduction)

ANALYSIS OF THE «.CTION TnKEN 3Y THE GOVERNMENT
ON THE RECOMMENDATIONS CONTAINED IN THE
NINT EENTH REPORT OF THE COMMITTEE.

Total Wumber of recommendations -

Recommendations which have been accepted
by the Government (vide recommendations at
S1. Nos. 4,5,7,8,9,10,11,12,13,14,15,16,17,
18,19 and 225

Number -

Percentage of total -

Recommendations which the Committee do
not desire to pursue in view of the
Government replies (vide recommenda-
tion at Sl.No. 6).

Number -
Percentage to total -

Recommendations in respect of which final
replies of Government have not been
accepted by the Committee and which
requires reiteration (vide recommendations
at Sl.Nos. 1, 2, 3, 20 and 21).

Number -

Percentage to total -

Recommendations in respect of which final
replies of Government have not been
received (vide recommendation at Sl.No. Nil).

"Number -

Percentage to total -

22

16
72.72

4.54

22.72

Nil
Nil
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The Committee considered Mamorandia No. 5 regarding
action taken renlies of the Government to the recommendations
contained in the 19th Report (Tenth Lok Sabha) on the Ministry
of Civil Aviation and Tourism (Department of Civil Aviation) -
Reservations for and employment of Scheduled Castes and S
Scheduled Tribes in !lational Airports /wuthority and adopted

it without any modifications.

!

The Committee then consicdered Memorandum No. 6 regarding
action taken replies of the Government on the recommendations
contained in the 6th Report (Tenth Lok Sabha) on Ministry of
Finance (Department of Economic /Affairs) - Reservationgjfor
and employment of Scheduled Castes and Scheduled Tribes in
Punjab National 3ank and credit facilities provided by the
Bank to Scheduled. Castes and Scheduled Tribes and adopted it

without any modifications.

The Committee then ~djourned.
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